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HON' BIE MR A.VRARIDASAN, VICE CHAIRMAN 

K. Arayindan 
5/0 Madhavankutty Hair 

• 	Enforcent Officer 
Employees 
Paiakkad. 	 ...Applicant. 

(By advocate Mr P. Rainakrlshnan) 

Versus 

Regional Provident Fund Coiwnigajoner (I) 
Employees Provident FUnd Organisation 
Regional Office, Bhavishya Nidhi Bhavan 
Pat torn, Thiruvananthapuram. 

The Regional Provident Fund COmmissioner 
Employees Provident Fund C.rgarhisation 
Sub Regional Office, c41icut6. 

36 Smt V.H.Chandramathy 	 V 

Aesjètant AcøOunts Off  Last 
Employees 'ProvIdent Fund 
Sub Regional Office, Kochi. 	 ...Respondents. 

(By advocate Mr N.N.Sugunapaian (Rl,2) 

The application having, been heard on 4th June 1999, 
the Tribunal' on the same day deljvered the following: 

OR:D E R' 

HON' BLE .MR A.V.HARXDASAN, VICE CHAIRMAN 

The grjevance of the applicant, Enforcement Officer, 

Emp1oyes. Provident Fund, Palakkad is that while as per 

Annexure A..2 order of transfer dated 3.5.99 the applicant 

was to be relieved only on thJrd respondent taking over 

charge from hIm, the secofld. respoMent has I sued Anncxure A.3 

order on '28.5.99 relieving the app1cant of his duties from 

Paiakkad with effect from the afternoon of 31.5.99 before the 

third respondent took over charge. This order, according to 

the applicant, is in contravention of the directIons contained 

in A-2 order issued by the first respondent and is, therefore, 

unsustainable. Therefore, the applicant has filed this 

application for quashing A-.3 order as it is arbitrary and 
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illegal and for a directiod to the @scand respondent to 

retain him at Palakkad for the minimut time re4uiredl to 

submit his inspection reporte 

2. When the, application came up for hearing on admission 

on 1. 9', as the Standing Counsel for the rèepondante sought 

eoe time to get instructions and to wake a etatemnt, an 

interim order was issued staying the relief of the applicant 

as also the third respondents Today, on behalf of the 

respondents M& 506/99 has been moved praying that the interim 

order be vacated. It has been stated that Swt .Chan&'smathy 

thb third respondent who had requested for time to be 

relieed till let June 1999, though was ordered to be relieves 

with effect. from the afternoon of 1 • 6 99, on receipt of the 

interim order from the Tribuiiial, the relief has been kept in 

abeyance. It has been stated that in view of the administrative 

exigenciee, it is neceseaty to seek vacation of the interim 

order. The parties agree that the Ok. itself may be disposed 

of, 

3, I have heard learned counsel on either side. The only 

grievance of the applicant is that he has been relieved before 

the third respondent has taken over charge which is against 

the directions contained in the order of tranefer issued by 

the first renpondèflt, This is not disputed by the respondents0 

!owever, learned conl for the respondents stated that 

the respondents would recall A.3 order and reliee the applicant 

only after the third repondeflt takes over charge at Palakka& 

I am of the considered view that no further grievance of the 

applicant would survive as the applicant has conceded that he 

has no grievance agaiflst A2 order and would abide by it. 

Therefore., the application can now be dspoeed of as the 

respondents themeelvee 1ave agreed tO recall k3 order and 

to relieve the applicant only when the third respondent takes 
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over charge -, Sit Palakad. Learned cowsel of the applicant 	- 

stated that there aró c€rta.th pending work which the applicant 

has to cor1ete at Palakkad end s  therefore, the applicant 

may be permitted to make - a representation to the first 

respondent for allowing him to--complete the work. It is 

open for the applicant - to make any such representation 

and if such. a representation is made I expect the first 

respondent to consider it and to pass appropriate orders, 

- 40 In the result, as the -grievance of the applicant 

has now been redressed as he would be relieved only on 

the third respondent joining at Palakkad, the Ok is disposed 

of noting that undertaking vithout any further d-rections. 

Dated 4th June 19990 
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nnxes referred to in thisorderg 
irue copy of office order io. 88/99 dated 3,5,99 
issued by the first respondente 

A-31 True copy of office order No.35/99 issued by the 
second respondent dated 28.5,99. 


